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i'r 	 V-crI, In this apolicat ion under ect ion 19 of 

the Administrative Tribunals it,1985, the oetitioner orays 

to quash the impugned order contained in Annexure-3 and to 

direct the opposite parties to allow the applicant to 

cont inue in the oost of .L .D.. curn E .D .1'.0 ., Baunsagarh 

Lranch Office as before, 

The netitioner was aoijojnted to the said post. 

His appointment was cancelled because according to the 

Senior uoerintendent of post Offices and Chief ?ost Iter 

General, certain irregularities had been committed. 

There is no apearace on the side of the oetitjoner 

e have heard Mr.swini Kurnar iiishra, learned IcALnding Counsel 

and with his assistance we have  erused the leadings of the 

parties and the relevant records. 

From the averment finding olacej in paragrap4 (b) 

of the counter it is 	that the selection of the 

candidate for the regular apDointrnent is under process. 

e are unable to know as to whether the Drocess has been 

comoleted or not; if not completed it should be completed 

within 60 days from the date of receint of a copy of the 

judgment. 

S. 	1hjle undertaking orocess for selection, we hope 

the case of the petitioner Is also considered. In case it 

is not considered a. fresh selection )rocess should be done 

and the case of the etitioner should be considered and 

thereafter adjudicating the suitabLlity of a Particular 

incumbent, aoointment order should be issued in favour of 

the person found to be suitable. Thus the aoo1iction is 

accordjnmlz disoased of. Lo cost. 
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